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Surr AMOLAKH CHAND: Is there
any reciprocal agreement between
these two neighbouring countries for
visiting one’s relations on ceremonial
occasions and if so what action can
be taken if those agreements are not
followed?

Surt JAWAHARLAL  NEHRU:
There i3 an undersianding that facili-
ties would be provided by both coun-
tries but it often happens that the
facilities demanded cannot be fully
provided: There is no question of
reprisals in this connection.

SHr JASWANT SINGH: My ques-
tion has partly been asked but still
I would like to ask that since many
of our holy shrines and temples are
in Pakistan and similarly we have
Muslim shrines and those Muslims
who live in Pakistan come to India
for worshipping them, has any under-
standing been arrived at in writing
or otherwise whereby mutual facili-
ties will be given to pilgrims from one
country to the other?

SRt JAWAHARLAL NEHRU: I
have just said that I don’t know about

any formal document but there are

letters exchanged and it had been the
practice for some 8 or 9 years past for
pilgrims to come from Pakistan to
India and from India to go to Pakis-
tan. Sometimes it so happens, owing
to whatever reasons there might be,
internal or other that those facilities
either cannot be provided or are pro-
vided in a restricted way. We corres-
pond about it and ultimately the
Government concerned has the final
say in the matter.
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+[EvICTION OF INDIANS FROM JOHAN-
NESBURG BY THE SOUTH AFRICAN
GOVERNMENT

to Questions

*11. SHrt NAWAB SINGH CHAU-
HAN: Will the PrimE MINISTER be
pleased to state:

(a) whether Government are aware
that during the last two or three
months the South African Govern-
ment have served notices upon nine
thousand Indians residing in Johan-
nesburg to leave that city;

(b) what is the total number of
Indians who are living there and what
is the value of immovable property
owned by them; and

(c) what arrangements Govern-
ment have made for shifting them?]
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+{Tee DEPUTY MINISTER ror
EXTERNAL AFFAIRS (SHRIMATI
LagsaMI MENON): (a) and (b).
Group Areas Act, 1950, has been pro-
claimed in Johannesburg only. In
terms of this proclamation, gazetted
in August 1956, more than 9,000
Indians have been served with notices
to vacate western areas of Johannes-
burg within two years. Some have
been directed to vacate within one
year; others within two years. Out
of 9,000 Indians, 750 are traders.
According to an estimate, ultimately
more than 22,000 Indians owning pro-
perty in Johannesburg worth about
£10,000,000 will be uprooted.

(¢) Evicted Indians in Johannes-
burg will have to move to Lenasia,
22 miles from Johannesburg. The
Government of India are not aware
of the arrangements, if any, made by
the South African Government to
facilitate their move].
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SurivaT LAKSHMI MENON: There
is no means & knowing what is hap-

pening in  Johannesburg except
through press reports.
Surr KISHEN CHAND: In view

of the fact that they are Indians, can
this question be raised either in the
United Nations or in the World Court
that a differential treatment is being
meted out to Indians?

fEnglish translation.
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Surt JAWAHARLAL NEHRU: The
first point is, they are not Indians.
They are people of Indian descent.
They are not Indian nationals; I mean,
but the hon. Member surely knows
th~t these broad questions have been
raised repeatedly in the United
Nations and resolutions have been
passed there more or less sympathis-
ing with the protests made by India
and Pakistan and other countries in
this behalf but they have produced
no effect on the South African Union
Government. Only recently another
resolution was passed calling upon the
Union Government of South Africa to
discuss this matter with the Govern~
ments of India and Pakistan.

Surt KISHEN CHAND: May 1
know from the hon. Minister whether
all the 9,000 are persons of Indiana
origin and not Indian nationals
because my question really related
only to Indidn nationals and in the
answer given by the hon. Minister
this distinction was not borne out?

1]

Surt JAWAHARLAL NEHRU: I
cannot say how many Indian nationals
there are but they must be exceed-
ingly few. The question, may be,
relates to people of Indian descent
who are not Indian nationals—not the
hon. Member’s question. The prob-
lem relates to that—that is the real
problem there—I doubt very much, if
there are any appreciable number of
Indian nationals there.

Surt JASWANT SINGH: The hon.
Prime Minister just now referred to
the recent resolution of the United
Nations about further talks between
the Union of South Africa and India
and Pakistan. Have any dates been
fixed for such talks and may I know
whether such talks are likely fo take
place?

Surt JAWAHARLAL NEHRU: So
far as the Government of India is
concerned, and I believe the Govern-
ment of Pakistan also, they are wil-
ling to have these talks. It depends

* really on the Government of Union of
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South Africa. I believe that intima-
tion has been given to the Secretary
Generdl of the United Nations of our
willingness and so far as I know,
Pakistan is also agreeable but no date
has been fixed, so far as I know, yet.

Surr AKBAR ALI KHAN: Can this
question be taken up in the Common-
wealth Prime Ministers’ Conference?

Sarr JAWAHARLAL NEHRU: No.
These questions have not been taken
up there and we have not been
anxious that they should be taken up.
In fact we have not approved of the
idea of questions relating to inter-
State controversies being taken up in
the Commonwealth Conferences. We
don’t wish to convert the Common-
wealth Conference into some kind of
a super-State considering these pro-
blems.

Panpir S. S. N. TANKHA: Sir,
may I know what is to happen to pro-
perties of such of these persons as are
being forced to quit Johannesburg
and may I further know whether such
properties are to be taken over by the
Government of South Africa and in
case they are to be taken over, whe-
ther any compensation is to be paid
to the owners for the properties which
are being taken over from them?

SHrl JAWAHARLAL NEHRU: I
cannot give a precise answer to that.
It is difficult for us to find out but
presumably, according to South Afri-
can Government’s view-point, some-
thing in the nature of alternative
accommodation or may be some com-
pensation might be given but the main
point is something more important
than properties. That is, they are put
in a place where they cannot earn
anything. They are just isolated.

Surr J. H. JOSHI: The Prime Minis-
ter stated that there may be a few
Indian nationals in South Africa. May
I ask if there are any countries where
Government of India give protection
to such nationals?

St JAWAHARLAL NEHRU: The
eonditions being what they are in
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South Africa, Government of India
can only protest through the TUnited
Nations or through some other source.
Normally we cannot give any protec-
tion to Indian nationals in any coune
try except through diplomatic proces=-
ses. There is no other way of giving
protection. The only other way is for
those nationals to come away from:
that country. But the problem in
South Africa, I repeat, affects not
the Indian nationals but people who
are South African nationals, and the
differential treatment is among their
own nationals. The whole policy of
the South African Government, as the
House is fully aware, is a deliberate
one of Apartheid, of differentiation, of
considering these people who are not
of European descent as something
outside the pale of normal citizenship
and treating them therefore in a
different way.
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+[DEMARCATION OF BOUNDARY BETWEEN
INDIA AND WEST PAKISTAN

*12. Surt NAWAB SWGH CHAU-~
HAN: Will the PRIME MINISTER be
pleased to state:

(a) the progress so far made im
the work of demarcating the boun-
dary between India and West Pakis=
tan; and

(b) the number of territorial dise
putes which have been settled by the

tEnglish translation.



